
OFFICE OF THE CHIEF METROPOLITAN MAGISTRATE, WEST DISTRICT
TIS HAZARI COURTS, DELHI

_LINK 1§Q_S_'I'I-IK_ OF_M}i'L‘11QPOI.1'I'A_I\l MAGIS'I'RA'I'F-_&[L'V_1_'§SfI‘) DISTRICT

ln rcfcrcncc l() the order no. 36/lJllC/Gaz/G-7/Vl.l&2(a)/2023 dated 29-08-2023 of Ilon'hIc lligh
t "l' l)uIhi, New Doll-ii for postings/transfers in Delhi Judicial Scrvicc and in supersession of the order NO

1928-1982! CMM(West) LR/2023 dated 31»-05-2023, the following changes are made in the Link Roster of Ld.
Metropolitan Magistrates, West District Delhi :

Metropolitan Magistrates of Wcsl District Dclhi
Sr No. .\Iamc ofthc MMs Room <=> Name ofthc MMs . Room No. I

No.

I1 Ms. SI-iivli'l‘a1war 358 <=> Ms. Karuna 158

I
. . .. - .__ __._.__. .__l

Ii Ms. Sonam Singh—II 245 <'=> MS. Mansi Malik O3(CBA-I) E. . .

3 Ms./\ncr:7.al3ishnoi ‘I553 <='> Ms. Akansha Gautam 252 ,
- . . ,. _...._ _. _.._

4 Sh. Anshul Mchta 341 <-=> Sh. DcvanshuSaj1an 289 i

“ES Ms. Nectika Kapoor 356 <-=> Ms. Kirandccp Kaur 103 (CB
6 Ms. Shagun 268 <-*> Sh. Karanbir Singh O4(CBA-I
7 Ms. Swati Gupta-Il 355 <="> Sh. Shubham 336A

Dcvadiya
. . . 1

8 SE1. /‘tnkit Karan Singh 30 <='> Sh. P. Bhargav Rao 292 .

9 Sh. Bhavaya Karhail 102(CIB/\-II) .
&<>t_¢S_=;
Whenever any MM is on leave or busy in remand proceedings in Hospitals etc. or is not available due to
any reason, his/her work shall be looked after by the link magistrate shown against his I her name in the
opposite column. In case both the said MMs are on leave or not available for similar reason, the MMs
whose name is mentioned immediately below the name of the MM concerned shall work as next link
MM and shall look after the work of court of MM whose name finds mentioned above his/her name. In
:4; ;e even the next II'lI( MM mentioned immediately below the name of concerned MM is on leave or
somehow not available, the MM whose name finds mentioned immediately below thereafiershall work
as next link MM for such duration and so on and so forth. The two MMs mentioned in the first horizontal
line shall be deemed to be MMs placed immediately below the two MMs mentioned in the last horizontal
line in the roster for the above purpose.
Ms. Ruby Neeraj Kumar, Ld ACMM, West District, Delhi shall dispose off all the judicial work as well as
administrative work of the undersigned as and when undersigned is on leave or otherwise busy or not
available In the absence of Ms. Ruby Neeraj Kumar, Ld ACMM, West District, Delhi the same shall be
lOUKCd after by Ms. Karuna, Ld. .‘Jl.l/l and in the absence of both judicial officers the said work shall be
looked alter by the Concerned Duty MM of the day.
An application for recording statement u/s 164 Cr. P. C. & application of TIP pertain to the court of
undersigned shall be deal by Sh. Bhavya Karhail, Ld. MM (N.l.Acl-02) West District, Delhi. ln the
absence 0‘ Sh. Bhavya Karhail, Ld. MM (N.l.Act-02) West District, Delhi the said work shall be looked
after by the link MM of Sh. Bhavya Karhail, Ld. MM (N.l.Act~O2) West District, Delhi.
In the absence or non availability, or being on leave or otherwise busy with the administrative work, the
work of Ld ACMM, West District, Delhi shall be looked alter by Sh. Devanshu Sajlan, Ld MM and in
the absence of Sh. Devanshu Saglan Ld. MM the said work shall be looked after by Ms. Swati Gupta-ll,
Ld. M.M and in the absence of both MMs the said work shall be looked ;l£-‘ y the Concerned Duty
MM ofthe day. I '
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Sh. Gaurav Katariya, Ld. MM N I Act (Digital Court-01) West District, Delhi and Sh. Vaibhav Pratzip
Singh, Ld. MM NI Act (Digital Court -O2) West District, Delhi are the Link of each other Court. In case
both the Metropolitan Magistrate of Digital Court West District Delhi are on leave the court work of NI
Act. Digital Courts of West '3:st"ci Delhi shall be placed before the undersigned/Ld.ACMM WestlDuty
MM of the day for marking it further.
An application for recording statement uls 164 Cr. P C & application of TIP moved before area MM
shall be marked to the first Link MM as stated here in above. Statements of Prosecutrix in Rape or any
other sexual offences be placed directly before Female Link M.Ms skipping Male Link M.Ms in between.
If the first Link MM is on leave or absent on account of having gone for some official duty such
application shall be made over by the area MM to the next Link MM and so on as per table mentioned
above
If the area MM is on leave or aosent, his/her link MM or in case of absence even of later his/her next
link MM shall deal with the application in the same manner deeming it to have been made over to him I
her formally in terms of direction No. (A) and (B) (Supra). For removal of doubts it is clarified that in
such situations formal marking order shall not be necessary, nor awaited by the Link MM or next
MM (as the case may be) who shall proceed to record the statement uls 164 Cr. P.C. or to
conduct TIP.
Upon the application being made over to any MM/Link MM in terms of the direction No. (B) and (C)
(Supra) or receipt of such application by the Link MM or next Link MM (as the case may be)in situation
mentioned in direction No.(C)(Supra), the MM in question shall ordinarily be himself responsible for
disposal of the application, except for special reason, which may be recorded, in which even the
application shall be directed to be put up for necessary directions before the undersigned.
Where the existing Link Magistrate has fixed a particular date for recording certain proceedings like
TIPs of case property etc. proceedings shall be conducted by him/her only on date so fixed, so as to
avoid inconvenience to litigants.
All the Ld. MMs are directed to dispose of recording of statement uls164 Cr. P.C. assigned to them by
their link Ld. MMs preferably on the same date or for reasons to be recoded, on the earliest subsequent
date.
All the Ld MMs are further directed that the statement of the child witness uls 164 Cr.,P.,C mandatorily
recorded in the designated room No. 211, 2"“ Floor and all procedural guidelines shall be strictly
complied with. (reference No. 38198-276/Circular/2012/Gent./Delhi dated 04-09-2012 issued by the Ld.
District and Sessions Judge Delhi) I
The Link MM besides fixing dates will also do other misc. work including recording of evidence of the
court on leave (except framing charge or passing final judgment), depending purely on availability of
time and volume of work fixed in their own court.
The Link MM shall first come to the court of Ld. MM on leave, personally adjourn the matter
listed, dispose of misc. application and then start the work of his/her own court.
In order to avoid delay in regulation of the court work, Ld. ACMM I MMs shall issue instructions making
it the responsibility of their respective Reader/AhlmadslSteno (in that order) to intimate in writing to the
office of the undersigned by 10:15 AM positively on the date when presiding officer happens to be on
leave or absent with application not having come in advance.
In any case, the Link Magistrates shall commence work in the concerned court when presiding officer
is on leave by 10:30 AM. In case where a particular officers is expected to work as link Magistrate, in
more then one court on a given day, he shall suitably instruct the Reader of such court to inform the
litigants and Bar about the time when the Link Magistrate would  o such other court

(refer circular No. 5958-6040lCMM/99 dated 19-07-1999). '( 5
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Eor the purpose of recording of TIP of accused persons, and TIP of case property, where case pertains
to Juvenile Justice Board-lll of West District, (Hon‘ble High Court of Delhi order no. 43/DHC/Gaz.lG-
7Nl.E.2(a)2018 dated 23.05.2018) the same shall be placed before the court of Sh. Bhavya Karhail, Ld.
Ii/ilvi(I~i Act-02) West District, Dell-I . In the absence of Sh. Bhavya Karhail. Ld MM(Nl Act-02) West
District. Delhi this part of work shall be looked after by his first link and in the absence of first link
MM, this part of the work shall be look after by the second Link M.M. and so on and so forth as per table
mentioned above.
Application for statement uls 164 Cr.P.C of any childl victim less than 18 year pertaining to POCSO Act
will be marked by the Ld. ACMM West District, Delhi. In the absence of the Ld. ACMM West District,
Delhi, the same will be marked by undersigned and in the absence of both, the same will be marked by
the concerned Duty MM of the day. The concerned M.M while recording statements Uls 164 Cr.P.C.
shall keep in mind the provisions of Section 25 & 26 of the Protection of Children from Sexual Offences
Act, 2012 which broadly provide accompanying of Parents/representative, confidentiality, taking
assistance of translates I interpreter if required & in case of mentally or physically challenged persons
audio-video recording, subject to availability of such means.
QLAUSE. if-OR PLEA BARGANING COURTS:_-

The application of plea bargaining shall be assigned by the MM to his/her Link MM as per link
roster. The case file shall be sent to the court of Link MM for fixing of date of appearance before the
I ink Court The assignee MM shall act as "Plea Bargaining Court” for such case till disposal of the
plea bargaining and after completion of plea bargaining proceedings, the case file shall be sent
back to the concerned court directly. All the summonslnotice in respect of Plea Bargaining
application shall be issued by the Ahlmad of the Plea Bargaining Court. In case of absence of Ld MM
of Plea Bargaining court during continuation of such proceedings the matter shall si be adjourned
for short period by the Link MM of the “Plea Bargaining Court".

(BALWIN -R SINGH)

~ Chief Metropolit n Magistrate
» West Dis ‘ct Delhi

No.Z.8.5:l..:..‘21Sl.I.22...CMlVl(Wcst)/LR/2023
Copy forwarded for information and necessary action to:- .
01. 'l'hc llon’hlc Registrar Gcncral, lligh Court of Dclhi, New Delhi

‘through l.<l. Principal District & Scssions Judge, (Wcst),Dclhi
02. The Principal District 8i Sessions Judge, (IIQ), Delhi
03. the Principal District 8- Sessions Judge, (West), Dclhi
04. 'l'hc Principal District 8i Sessions Judge all district Delhi/New Delhi

05. 'l'hc I .d. officer lnchargc, Pool Car, 'I'is liazari Courts, Delhi
06. The CMMs, all District, Dclhi/i\lcw l)clhi, _
07. The Metropolitan Magistrates, West District, 'l'is llav.-ari Courts Complex, Dclhi.
I7". 'l‘hc l)ir-‘c'.'>r o1'Prosccu1ion,'l'is lla"/.ari Courts, Dclhi.
O9. 'l‘hc Commissioner of Police, Dclhi
l0. 'l'ho I G (Prison), 't'ihar Jail, Dclhi/i\lcw Dclhi.
‘ll. ’l‘hc Sccretary, Bar Association, 'l‘is Ila-/.ari Courts, Delhi
12. 'l'hc Supdt. Jail, Ncw Delhi/I.ock-Up lnchargc, 'I‘is llazari Courts, Dclhi
I3. The Admn. Olficcr(Judl), llindi Department, R. No. 237, 'l'is llazari Courts, Dclhi
14. l.aw Officer, 'l'ihar Jail, Delhi/New Dclhi.
IS. I-‘or Uploading on cciitrali/.cd wch-sitc through lJ\Yl£RS
16. 'l'hc Vidco Conlcrcncing, R. No. 21 I, 'I'is Ilazari Courts, Dclhi.
‘I7. 'l'hc (1arc‘l'aking Branch (Wcst), 'l'is llaxari Courts, Delhi
18. 'l'hc Rcadcr to the court of undersigned.
19. The Cash Branch, West District, 'l'islla1.ari Courts, Dclhi.
‘ac. PS lo l.d. i)l'll‘Cl]\JI District and Sessions .Judgc(Wcsi) District, Delhi r,
21 Officc file I

Chief MetropolI|tan Magistrate
West District, Delhi

T MONK! .... ..Z

Dated, Delhi the .5..:.9t:2fl 7 3


